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Delay in NoC for GM crops trial

1406. SHRI D. RATA:
SHRI M.P. ACHUTHAN:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

() whether it 1s a fact that a number of State Governments have refused to
issue No Objection Certificate (NOC) for various GM crops trials as per the Genetic
Engineering Appraisal Committee (GEAC);

(b) if so, the details thereof;

(c) whether the Ministry has been approached by the GEAC for holding
meetings between various State Government and GEAC on the issue of NOC for
field trial; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARATAN): () and (b) State Government of
Bihar, Madhya Pradesh, Kerala, Uttarakhand and Kamataka have informed that they
have taken a decision to prohibit environmental release of all Genetically Modified
(GM) seeds. Currently field trials have been allowed only in Andhra Pradesh, Gujarat
and Rajasthan. Recently Government of Rajasthan has conveyed its decision to
withdraw the No Objection Certificate (INOC) which was issued to Centre for Genetic
Manipulation of crop plants, University of Delhi for conduct of second season
Biosafety Research Level (BRL-I) trial with GM Mustard in their state.

(c¢) and (d) The GEAC has been approached by the seed Industries, Ministry
of Agriculture and Review Committee on Genetic Manipulation (RCGM) to
reconsider its decision on the need of NOC from the State Government prior to the
conduct of GM crop field trial. The matter was discussed in the GEAC meeting held
on 14.12.2011 wherein it was recognized that issue of non-issuance of NOC by the
State Govt. 1s mainly due to lack of clarity on the role State Govt. officals and lack
of awareness on highly technical issues associated with biotechnology and
biosafety maesures. It was also reiterated that the role of the State Government is
very critical for compliance monitoring and therefore it is important to have a
dialogue with the State Government to provide necessary clarification. Accordingly,
it was agreed that the GEAC may give a detailed presentations with a view to
address the concerns of the State Government and provide more clarity on the role
of the State Government.

Pending projects of Gujarat State forest development agency

1407. SHRIMATT SMRITI ZUBIN IRANI:
SHRI NATUII HALAJI THAKOR:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

() whether it 1s a fact that while sanctioning the project relating to Gujarat



